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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR

SENCH, JABALPUR

W
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Original ?‘Agglica tion No. 302 of 2006
Jabalpur, this the 15™ day of May, 2006

|
Hon’ble Dr. G C. Srivastava, Vice Chairman

D K. Dubey, S/o. of Shni—l P. Dubev
Telecom Factory, Rwhhai Jabalpur,
R/o. Prem Nagar, GuptesWar
Opposite Ashirbad Apartment
Jabalpur (M.P.). |

(By Advocate — ShriR.B. Yada_v)

|
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}VERSUS
|

1. Union of India, through

The Chief General Manager,
Telecom Factory, Jabalpur (M.P.).

2. The General Manage#, .
Telecom Factory, Richhai,
Jabalpur (M.P.).
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|

ORDE R (Oral)

By Dr. G.C. Srivastava, Viée Chairman -

Heard the learned uOthBl for the applicant.

2. The impugned order has been issued by Bharat Sanchar Nigam
Limited which is not a Corpd{.xration notified under Section 14{2) of the
Administrative Tribunals Alict, 1985. The leamned counsel for the
applicant has also not been ?ble to show any such notification. The
application is therefore, 1110{ maintainable in this Trbunal
Accordingly, it is rejected as 'not maintainable. The applicant is free to
agitate his g,nevame before ﬂlie competent forum.
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(Dr. GC Srivastava)
Vice Chairman

!
I
|
|

%



